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SHKI A. G. KULKARNI: Sir, it is 
gratifying to note that the Government has 
taken cognizance of the damage and deaths 
caused by floods, but.[     I would like to 
streess upon the hon.    Minister that an early 
action is to be taken. The hon. Minister has 
talked about the old criteria adopted foe 
granting assistance in the form of loan for 
future rabi crops. Then he has said something 
about damages to houses,   but  an   early  
action   is  very 

necessary. In Nanded, Marathwada, houses  
have   been   damaged  heavily. 

SHRI VITHALRAO    MADHAVRAO 
JADHAV:   It is my place. I may also be given a 
chance.  

MR. CHAIRMAN: He is asking on your 
behalf, 

SHRI A. G. KULKARNI: When Ma-
harashtra State has asked for a grant of Rs. 
475 crores. A memorandum has already been 
sent. I would request you, in all magnanimity 
your Prkni Minister has given money to 
Punjab, Haryana and various other States, 
will it be possible to give an ad hoc grant of 
at least 50 crores of rupees because Rs. 475 
crores is beyond the capacity of the 
Maharashtra State? So I would request and 
insist on you that an ad hoc grant should be 
made available because your team has just 
now left for Maharashtra and the re. port will 
come in due course. 

And my last point is about the rabi crop. 
Mr. Minister, you please see the papers 
afterwards.... 
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Mr. CHAIRMAN: He wants to know when 
you will give the amount to Maharashtra which 
has suffered so much damage. 

SHRI A. G. KULKARNI; That one thing. The 
second one is about the criteria. And the third one 
is about the loans given to farmers. For the last 
three or four years, they were under drought; this 
year they are under floods. There is no capacity, 
as per the NABARD guidelines, to get further 
loans. So I would request the Minister to use his 
influence with the Minister of Finance to give 
loans to the agriculturists for future operations  on  
a  cash-credit  basis. 

SHRI A. G. KULKARNI: What aboutthe re-
scheduling of loans? What areyou going to do 
about that? Sir, yourtrain  is very fast today. 

MR. CHAIRMAN:  Already 23 minu-
tes have been spent on one question. 

 
SHRI VITHALRAO MADHAVRAO 

JADHAV; Sir. my district is badly 
affected. Please give me an opportunity to 
ask my supplementary, I have given my 
name. 

MR. CHAIRMAN: I will have to see. 
There are others also. I should not be 
unfair to other questioners also. 

SHRI VITHALRAO MADHAVRAO 
JADHAV  1 raised my hand, Sir. 

MR. CHAIRMAN: That is all right. 
But I have to see. 

SHRI ARANGIL SREEDHARAN: Sir, 

my State is also badly affected. We have 
submitted a memorandum to the Central 
Government. Please give me a chance 
also. 

 

SHRI A.   G.     KULKARNI: I know that. 
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SHRl PARVATHANENl UPEN- 
DRA: Sir, I am sorry to say that the 
Central Government is playing po 
litics even while dealing with human 
misery... (Interruptions). My sup 
plementary has got three parts: One 
is, the Minister has explained in the 
first part of his statement the procedu 
re adopted in giving Central assis 
tance—that is only on receipt of the 
memoranda and after the visits of 
the Central teams. But very often 
we find as in the recent cases, the 
Prime Minister makes announcement 
of ad hoc grants to certain States—Rs. 
100 crorcs to some State, Rs. 50 crores 
to some, Rs. 34 crores, Rs. 42 crores 
and so on. We don tgrudge it—we 
welcome it. But. in the case of cer 
tain other States they have insisted 
on the memoranda, visits of the Cent 
ral tcsms, their reports, etc., as ex 
plained in the first para. On what 
basis is the Prime Minister making 
these ad hoc grants, even without the 
memoranda being submitted? That is 
Part (a)  of my supplementary  

Secondly, this is not assistance as such, 
though so much fuss is being made that it is 
Central assistance. Actually it is an advance to 
be adjusted against the next year's Central as- ' 
sistance—and it is not a grant at all. I Will the 
Givernment consider treating the .whole 
amount as a grant? That is part  (b)   of my 
supplementary. 

Part (c) of my supplementary is this: He has 
agreed to revise the yardsticks for assistance. 
Now, for example, if a man dies, so many 
hundreds of rupees are given, and • so many 
hundreds if a house collapses and so on. But, 
even then, whatever memoranda the State 
Government submits—giving a list of all the 
damages oh the basis of the same yardsticks 

they are not giving the amount fully. 
Mathematically, say, if the total amount comes 
to Rs. 300 crores, they ,give only Rs. 30 crores. 
On what basis is this being decided? If you are 
giving only one-tenth of the amount, demanded 
as per the yardsticks, how is it that you arc 
arbitrarily fixing the Central  assistance? 
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SHRI PAKVATHANENI UPEN-DRA 
What about the third point. Sir, whether the 
amount will be trea-ed as grant? 

 

SHRI RAOOF VALIULLAH: Sir, it has 
been stated that the Central assistance is being 
determined following the established 
procedure of processing relief memoranda. Sir 
the norms for Central assistance, are very old, 
and there have been representations from the 
State Governments. 

MR. CHAIRMAN; He has said that they 
are reconsidering the whole thing 

SHRI RAOOF VALIULLAH; No. He said 
abou the norms vis-a-vis ex-gratia payment, 
gratutous relief and all that. But about norms 
for financial assistance, I went to know whe-
ther that is also being considered by the 
Central Government. 

Secondly, wherever the State's share of 
margin money has been utilised, the Centr 
lashare of the mragin money is also released. I 
want to know which were the States in which 
the margin monej' was utilised and the Central 
share was released. 

  

when you are recovering the amount or 
adjusting it? 

My question was never related to 
Gujarat. I know that you have 
given it to  Gujarat.  
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MR. CHAIRMAN: Food Corporation is not 
under him. It is under the Ministry of Food 
and Civil Supplies. 

DR. (SMT.) SAROJINI MAHISHI: But  
grains  are  given  through him. 
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MR. CHAIRMAN: I can't permit you like 
that. Already 37 minutes have passed. He has 
already asked that question. 

You are taking a lot of time. (Interruptions) 

You need not answer anybody who puts a 
question like that. 

DR. NAGEN SAIKIA: The Minister has 
stated that Rs. 40 crores has already   been     
released   to   Assam.     1 

 
want to know whether it has been re-lesaed as 
a grant or as a loan. I am I am askign this 
question because I understand tha the Central 
Government has already levied 6 per cent 
interes ton that amount. My question is 
wheher it is a grant or a loan. 

SHRI DHARANIDHAR BASU-MATARI; 
Sir, I have a sad experience about the 
Government of Assam because I am a 
member of some Committee. 

 

SHRI      DHARANIDHAR      BASU-
MATARI: I have found that the Gov-emment 
of Assam never 6pends themoney sent by the    
Government of 

 

MR. CHAIRMAN: He wants to know 
whether it is a loan or a grant. 
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India. May I know from the Minister whether 
he has set up any committee to oversee that 
this money is spent only for the relief work and 
not diverted  for other  purposes? 

 
DR. NAGEN SA1KIA; Will you be able  to 

prove  this? 

MR. CHAIRMAN; Will you set up a 
Committee to see whether the money has been 
properly spent and not diverted? 

SHRI DHARANIDHAR BASU-MATARI: 
They never spend the money properly. Instead 
they spend on other works I want to know 
from the Minister whether he will ensure that 
this money is not diverted  for some  other  
works. 

DR. NAGEN SAIKIA; Why are you telling 
untruths? 

SHRI PARVATHANENl UPEN-DRA 
Have you got any figures? 

 

MR. CHAIRMAN; Q. No. 42. ... 
(Intemiptiotts)... No, I am not permitting. I 
have already spent 41 minutes. 

Kelkar Committee on    Newsprint 
Allocation Policy 

*42.  SHRI  JERLIJE   E.   TARIANG: 
SHRI KAPIL VERMAtt 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state what are 
the recommendations of the Kelkar Committee 
regarding the newsprint allocation policy and 
what is Government's reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI S. KRISHNA 
KUMAR): A statement containing 
recommendations of the Kelkar Committee 
regarding the Long Term Newsprint Allocation 
Policy are laid on the Table of the House. (See 
APPendix CXLVIII, Annexure No.   7] 

The recommendations in Step No. 1 are 
under consideration of the Goy-ment. The 
recommendations in Step No. II relate to long 
term policy to be formulated during the Eighth 
Five Year Plan. 

SHRI KAPIL VERMA; Sir, as is well-known 
the newspaper industry is being crushed under 
the heavy weight of the rising prices of news-
print and the result is that prices of all 
newspapers are going up. The newspaper 
readers are also being affected. The Kelkar 
Committee as a Step No. 1 has recommended 
that indigenous newsprint should be consumed, 
fully and that import should be treated only as a 
supplementary measure. But the indigenous 
newsprint pricese are very, very high and it is 
mostly produced by the plants set up by the 
Government itself and oyer and above that the 
quality is also very bad. May I know from the 
Minister whether the Government will take  
some steps to reduce    the 

†he question was actually asked on the floor 
of the House by Shri Kapil   Verma. 

MR. CHAIRMAN He wants to now 
whether you have set up a Committee. 


